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(1897) 12 MAD CK 0018
In the Madras High Court

Marudamuthu Nadan and Others APPELLANT
Vs
Srinivasa Pillai and Others RESPONDENT

Date of Decision : 14-12-1897
Acts Referred:
Citation : (1898) 8 MLJ] 69

Judgement

1. In accordance with the judgment of the Full Bench we must hold that the
alienation is not binding on the plaintiffs.

2. In the result, we set aside the decrees of the Courts below and give judgment
for plaintiffs for possession of the land sued for on their paying Rs.

230 within three months from this date, failing which the suit will stand
dismissed with costs throughout. If the payment is duly made, each party will

bear their own costs throughout.
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